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Hon'ble I'lr, P.M. Josh! 	•• Judicial irnber 

2 3/ 987 

Mr. Y.N. Oza for the applicc.nt and Mr. J.D. Ajme 

for the respondent present. Pending admission7 issue 

notice on the respondents to reply on interim relief and 

on merits. The case be posted on 26th November, 1987 

for admission. it. J.D. Ajmera waives notice for the 

restondent No.1. 

P H Trivedi 
Vice Chairman 
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Coram Hon' ble Jr. £.H. Trivedi 	Vice Chairman 

Hon' ble i'ir. P.M. Jshi 	: Judicial Member 

26.11.1987 

Heard fearned acvocLate J:.h.J.Uza far r..L.Qza 

and r.J.D.jme3a for the aoplicants and the rc;ori_,  ents. 

ir.mera tiles his reply. Be taken on record. Mr.Oza 

states that the aplicancS have bean appointed for long 

periods and work has been taken for the posts higher than 

those in which they have oeen apL)oiflted and they arc now 

souTht to be terminatea WitilOUt giving any notice under 

Section 25 of the Innuatrial Lisaute act. although no 
-&'sy 

judgments of the Courts ee cited for showing that 

Loordarshan is an industry, since Doordarshan performs 

functions which arc of a commercial nature and since it 

does not have soverign runctions OL the State it snould 

be properly regarded as an industry and the applicants 

enjoy the status of workers and should be protected from 

termination aj out notice or compensation in lieu thereof. 

Learned advocate for the re52oncLants states that there is no 

basis for rcgacirig Doordarshan as an industry and the 

a1)ooinrment has been made in terma as an acthoc and is ouht 

CC) be terminated because eersons who have a suCerior claim, 

arc avadaole on reversion ao it. 	fter hearing ti'e learned 

advoccees we are not satisfied that Doordarshan has the 

tatus of' industry ea accereingly :ocnefit of Industrial n  

Liaute ct is not ae:licable. Tho aeointment orcer 

clarlesta'aes teat the acriod for which the aopointments 

aremade, and no notice for tcrminatin fixed term ppoin-

meaLs are nccaary. 

9 .2. . 



Ir.Cze learned avecate for the a1ieentS rcçuetS 

that t im:ugned order of terminatiOn thien are going 

'to .oe eLtactiVe on 30th NovcflUeL', lB7 oc ste7C as it is 

futended to file on a'licatiOn in the 3urcnC Court. 

't is not osjolc to 4ve intari relief on mattars ehich 

are decided not to be admitted. 

cceedinglY ee do not OJ:C any ineit in the adii3nL on 

oi ec 	jiention end ouleicrily cjact the same. 

P.1.7.  Trivedi) 
Vice Chairman 
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